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Maharashtra

closes ashram

school after 3
snakebite deaths

MUMBAI, DHNS: Rattled
by the incident in which
six girls at a residential
ashram-shala facility in
Maharashtra's Gadchiro-
li district were bitten by a
sinake, the state government
has ordered the permanent
cancellation of the licence
of a government-aided res-
idential schowol, even as the
issue reached the National
Human Rights Commission
[NHRC)in New Delhi.

Inthe snake-bite incident
at Japtalai village in Dhano-
ratehsil, three girlsdied and
three were hospitalised.

O girl, who was critical,
was airlifted to Nagpur for
further treatment,

At the weekly Cabinet
meeting presided over by
Maharashtra Chief Min-
ister Devendra Fadnavis,
the issue was discussed
threadbare and necessary
instructions were wssued to
authorities,

Deccan Herald, Bengaluru, 12/08/2026
Page No: 6, Size: 3.73cm x 11.67cm



§7

S
NATIONAL HUMAN
RIGHTS COMMISSION

TAUT3IRA A Ul
eHugl Bl T
fié oz dara-i &

UeAT | TS AR SR
A T2 & THTE =1 A= e
o F F HE = A B
IEm =@ A 2 o
o e = ot & aaEee
T waFEE, 1993 MM
13 % TEd ZEEh 9ieedl &
I B AT TR Fian
Fi=T A F R W
sHT A g2 wwe H oSt
TR W EE | S A = R
AT o I 0 AEY T

YA Feemd =g

et fidrd |t off, = o=
frdrd 7 e o w0 3w T
T | FEH TEZH S FEEH
F Sl fare {99 SRR
A T R AR F oA
I A

Dainik Bhaskar, Patna, 12/08/2026
Page No: 2, Size: 4.29cm x 11.09cm



The Financial World, Online News, 12/08/2026

§

et
NATIONAL HUMAN
RIGHTS COMMISSION

Source: https://www.thefinancialworld.com/low-conviction-rate-under-sc-
st-act-in-india-needs-revamping/

Low Conviction Rate Under SC/ST Act in India: Needs Revamping?
Published Date: 11-08-2026 | 1:03 am
Jag Mohan Thaken

The National Human Rights Commission (NHRC), India has taken suo motu cognizance of a media report that a
Class 4 student was assaulted and subjected to casteist slurs by a teacher at a Government Primary School in
Ukawal village, Shivpuri district, Madhya Pradesh on 28th July 2026. Reportedly, the teacher was enraged seeing
the boy from a Dalit community drinking water from his bottle, as stated in a press release issued by PIB, a
government press agency, on August 6,2026.

The PIB has further divulged that the Commission has observed that the contents of the news report, if true, raise
serious issues of violation of human rights. Therefore, it has issued notices to Madhya Pradesh Chief Secretary
and Shivpuri Superintendent of Police, calling for a detailed report on the matter within two weeks. It is expected
to include the status of the statutory relief to the victim.

PIB added that according to the media report, carried on 1st August 2026, the boy narrated the incident to his
parents, following which the matter was reported to the police.

Now questions arise: Why are Dalits being persecuted despite the existence of stringent laws? How do members
of the upper strata continue to harbor an anti-Dalit mindset that has persisted for millennia; do they have
absolutely no fear of the law? Do they believe they will face no punishment for such acts of oppression against
Dalits? If they do feel this way, what is the reason behind it? Will the National Human Rights Commission be able
to ensure that the guilty teacher in the case in question is brought to justice?

Even after thirty-seven years after the enactment of the Scheduled Castes and Scheduled Tribes (Prevention of
Atrocities) Act, 1989, why are the finger pointed towards its implementation that the promise of justice for Dalits
and Adivasis remains deeply unfulfilled?

Why do such questions come to mind? Let us see an example quoted by Ashok Gehlot, a senior congress leader
and a former Chief Minister of Rajasthan.

Raising questions over the system, Ashok Gehlot wrote on his X account @ashokgehlot51 on August 6, 2026, and
reportedly quoted a murder case of six people, including five Dalits, wherein all the 40 accused got Scot free.

Gehlot wrote, “The verdict in the Dangawas massacre case of Nagaur, coming after 11 years, is highly concerning.
In 2015, six people, including five Dalits, were brutally murdered over a land dispute, and now the Scheduled
Castes and Scheduled Tribes (SC-ST) special court has acquitted all 40 accused, giving them the benefit of the
doubt. The victims’ families have a valid question: if all 40 accused have been acquitted, then who exactly
murdered these six people?”

Gehlot adds, “Despite an 11-year-long legal battle, a CBI investigation, and the trial, the failure to deliver justice
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points to serious flaws in the investigation and prosecution. The fact that such an incident occurred 11 years ago
under the BJP government’s rule, and now an adverse verdict has come under their same regime, shows that the
BJP is not on the side of justice. Accountability must be fixed for this injustice done to the Dalit community.”

Turning the issue towards a political angle, Gehlot advises, “The Congress has always stood firmly for the dignity
and rights of the Dalit community. To ensure justice for the victims' families, the process of appealing this verdict
in a higher court must be vigorously pursued, and the state government should play an active role in it.”

It is worth mentioning that a special SC/ST court in Rajasthan’s Nagaur district on 5th August,2026 acquitted all
the 40 accused in the 2015 Dangawas massacre case, noting that the case could not be proved beyond doubt by
the prosecution’s own evidence.

Who is at fault for not proving the case beyond doubt? What factors led the court to take this view?

There is no telling how long the interminable, complex legal process will take to bring the guilty to justice; as the
case drags on from one hearing to the next through various stages, the conviction rate plummets. Let us look at
the official statistics regarding convictions.

Giving information, the Minister of State for Social Justice & Empowerment, Ramdas Athawale, in a written reply to
the Member of Parliament Sanjay Singh in the Rajya Sabha on July 30,2026, placed before the Rajya Sabha the
detailed State/UT-wise statistics on crimes against members of the Scheduled Castes registered under the
Scheduled Castes and the Scheduled Tribes (Prevention of Atrocities) Act, 1989, covering the five-year period from
2020 to 2024. The figures are compiled and published by the National Crime Records Bureau (NCRB) in its
publication “Crime in India,” the country's official crime-statistics database, whose reports are available up to the
year 2024.

Why do the convictions remain at lower stair and take too many years to be resolved?

The ground observations indicate that due to systemic hurdles; SC/ST individuals in India often have to struggle to
secure justice in cases against atrocities. These include deep-rooted caste biases in local police and administrative
machinery, intense social and economic intimidation by dominant groups, procedural delays, and poor
investigation quality. Despite robust laws like the Scheduled Castes and Scheduled Tribes (Prevention of Atrocities)
Act, achieving justice remains difficult due to several critical factors.

Police and Bureaucratic Obstacles: - The first and foremost perception on the ground is — Refusal to file FIRs:
Local police often delay or refuse to register a First Information Report (FIR) under the stringent Atrocities Act due
to personal caste biases or pressure from dominant local groups.

Shoddy investigations: Inefficient and beyond doubt evidence and proofs collection, poorly recorded statements,
and intentional procedural lapses weaken the case before it ever reaches a courtroom.

Social and Economic Vulnerability-Fear of retaliation: Victims and witnesses live in close proximity to the accused
and face severe social boycotts, physical threats, or economic blacklisting if they pursue a case.

Lack of resources: Financial instability prevents victims from hiring competent private legal counsel to counter
well-resourced perpetrators.

Systemic Delays — Low conviction rates: Table-2, based on government figures, shows that the conviction
percentage of the cases remained on lower side: — 2020 (6.45 %), 2021-( 6.94 %), 2022-(10.79 %), 2023 - (8.67 %)
and in 2024— (12.87 %).

Lower conviction %age reflects that due to compromised investigations and hostile or intimidated witnesses,
court trials frequently end in acquittals, reinforcing a cycle of impunity.



Backlog of cases: A shortage of designated special courts and special public prosecutors leads to prolonged legal
trials that exhaust the victims. Table -2 confirms that every year the number of pending trials, instead of
decreasing, goes on increasing. It increased to 287694 in 2024 from 177379 in 2020.

The government will have to review the ground reality and revamp the barricades coming on the way of justice to
the lowest strata. Society also needs to change its mindset against the downtrodden.

Jag Mohan Thaken is a Senior Journalist, Columnist & Political Analyst, views are personal.
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Ludhiana: 21 yrs on, NHRC begins probe into ‘custodial torture’ of Dalit woman

NHRC team records statements of five people in Jagraon; Kin alleges Kulwant Kaur was tortured in police custody
in July 2005

Published on: Aug 12, 2026, 08:21:32 IST
By HT Correspondent, Ludhiana

Nearly 21 years after a Dalit woman was allegedly tortured in police custody, the National Human Rights
Commission (NHRC) has opened proceedings into the case in Jagraon, recording statements of five people on
Tuesday.

The case concerns Kulwant Kaur, who was 19 when she was allegedly illegally confined and subjected to third-
degree torture by police. The family alleges that the torture left her permanently disabled and bedridden for
nearly 16 years. She died at the age of 35 on December 10, 2021.

According to the family, Kaur and her mother were taken into custody for questioning after Kaur's niece died by
suicide on July 14, 2005. Kaur was allegedly taken into police custody a few days later, where the family claims she
was subjected to torture.

The NHRC intervention follows years of efforts by Kaur's family and supporters to seek action against those
allegedly responsible. An FIR was registered by Jagraon City police after her death, but the family claims that no
arrests have been made so far.

Igbal Singh Rasulpur, an activist and family member of Kaur, said, “22 people associated with the case appeared
before the NHRC team, while statements of five people were recorded on Tuesday.”

The family has been pursuing the matter for nearly four years, including staging protests outside Jagraon City
police station and approaching senior police and government officials seeking action.

According to the family, Kaur was taken into police custody following the death of a Dalit girl from Rasulpur and
subjected to third-degree torture. They allege that the assault caused permanent physical disability and left her
with prolonged health complications.

Following Kaur’s death, Jagraon City police registered an FIR in December 2021 against then-SHO Gurinder Singh
Bal, then-ASI Rajvir Singh and then-sarpanch Paramijit Singh. Panchayat member Dhyan Singh, also named as an
accused, has since died.

The accused were booked under Sections 304 (culpable homicide not amounting to murder), 342 (wrongful
confinement) and 34 (acts done by several persons in furtherance of a common intention) of the Indian Penal
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Code and Sections 3 and 4 of the Scheduled Castes and Scheduled Tribes (Prevention of Atrocities) Act. Bal was
later promoted to deputy superintendent of police.

The family has alleged that despite the FIR, the accused have not been arrested. Various organisations supporting
the family have also submitted a joint representation to the NHRC seeking an impartial investigation, justice for
Kaur’s family and legal action against those found responsible.

The family has expressed hope that the NHRC proceedings will lead to a comprehensive examination of the
allegations and ensure accountability if wrongdoing is established.
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Consent age reduction to 15 will turn focus from board exams to abortion clinics, says NHRC member

Priyank Kanoongo flags concerns over reports advocating consent age reduction, warning of severe
consequences for minor girls and school safety

IANS
Updated on: 11 Aug 2026, 5:45 pm

New Delhi, Aug 11 (IANS): National Human Rights Commission (NHRC) member, Priyank Kanoongo, on Tuesday
flagged concerns over a debate in the Supreme Court that urges lowering of the statutory age of consent for
adolescents, saying that it would prove to be an advantage for child traffickers, abusers and that the age
reduction for sexual consent would increase abortion rates among teenagers.

Speaking to IANS, Kanoongo emphasised that in India people below 18 years of age are considered minors, while
adding: "Despite this, some people, during a hearing in the Supreme Court, have expressed their opinion to lower
the age of consent for sexual relations to 15-16 years of age. Child traffickers and those who want to sexually
exploit children, are actively engaged in the garb of this."

He mentioned that 17 different organisations and individuals have told the apex court that if the age of consent is
lowered then "instead of books we have to provide condoms in schools."

"These people have also told the court that teenagers will be seen near abortion clinics at an age where they are
meant to prepare for Board exams (if the age reduction is allowed)," he said.

Showing a report titled 'Beyond the Debate: Age of Consent in India - The Road Ahead', the NHRC member said:
"These individuals and organisations have published this report which talks about more than 20 countries who
have abolished a medieval time law named 'Marry Your Rapist', which is now being quietly attempted to be
implemented in India."

"Several such cases have been cited in various High Courts across the country where it is being appealed to
dismiss (rape) cases as a 15-year-old girl is now 'happily married' to a 25-year-old man. This is injustice. What
opinion would such minor girls have? Forcing them to get married to their rapists is unfair," he noted.

However, he asserted: "I am hopeful that the Supreme Court would take into consideration all these angles while
hearing the case and pronounce verdict in favour of the children."
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National Human Rights Commission (NHRC) member Priyank Kanoongo on Tuesday raised concerns over the
ongoing debate in the Supreme Court on lowering the statutory age of consent for adolescents.

Published By : Pradip Subudhi | August 11, 2026 6:17 PM

New Delhi, Aug 11: National Human Rights Commission (NHRC) member Priyank Kanoongo on Tuesday raised
concerns over the ongoing debate in the Supreme Court on lowering the statutory age of consent for
adolescents.

Kanoongo warned that reducing the age of consent could benefit child traffickers and sexual abusers and may
also lead to arise in teenage abortions.

Kanoongo stressed that under Indian law, individuals below 18 years of age are considered minors. He said some
individuals had expressed views during a Supreme Court hearing in favour of lowering the age of consent for
sexual relations to 15 or 16 years.

He cautioned that such a move could be misused by those involved in child trafficking and sexual exploitation.
Kanoongo said 17 organisations and individuals had informed the Supreme Court that lowering the age of
consent could create serious social consequences. Referring to their submissions, he said the change could result

in schools having to address issues such as contraception among adolescents.

He further claimed that a reduction in the age of consent could lead to more teenagers visiting abortion clinics at
a stage when they should be preparing for their board examinations.

Displaying a report titled'Beyond the Debate: Age of Consent in India - The Road Ahead', Kanoongo also referred
to laws in more than 20 countries concerning sexual offences and marriage.

He alleged that some provisions abolished in other countries, including laws commonly referred to as “Marry Your
Rapist” laws, were now being sought in India in a different form.

Kanoongo maintained that any discussion on changing the statutory age of consent must prioritise the
protection, safety and rights of children.
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TRl o TS QAT BIHTEATH H TUST F - BIATSHT hl HId o 1G TRBR 7 GWE i dlei] TLJT I T 3G T 31 51

TS XY, G5 | TR fSiet & Uk ST a1 DTy # TUGET & i Sl el Hid & AT A HgRIE & IsHITd 3R Hemafe
HERT I SRR 3T &1 T Y 7fiRaT @l dd gU AR &l sy #HFHSA &t 95 H 39 favg R IR & =i &l 151

TR A HAHel # URIHh HRaTs hid §U SHTSH AT el GG < Sehl HHT gl HEAT T e 3G o fQdT 8| Tg TRAT Ueh I
fAremae & St 9arg o 3 &1

gucer @ di= sEmel &t Jia

fSiet & srfeareft aget &= # f@d SEMaT # Ad & THY WU & Hie & &g BHEY g91iad gs off | 378 @ o SEel &l SuaR & <R
Hid g1 T8, STdfch 31 BIATSH bl SUATA H FeATST SIRT g

39 T&ATeh HeAT & 9T SNfeart &=l & Tarfoid Smem renai Y TRem aw W 1R Jard @3 gt Ty 81

HfAvsel &l daeh H TeRRiel! STUY & YHRY &l Hi a1 AT 3§ st dda heurdid A T UR g1 g ek &hid gu el fh
TRPR 39 A i 3d TfRaT @ & @I 81 Igi= dafea [l ot foqga sifa & fAder iy & 9on a8 gRfaa s A wer g fos
widwy # ¢t gearait i gRigi A gt

Tt A et foh anfeareh faenffa &t gram TR St watea urafichdr & 3R fohelt +ff TR i AToRaTe! agfed gl ot Saft|

39 o g & aRe foram Aar foheik faardt = +ft Arret & g3d8iT shed g IEIT AFATEhR ST &t U AST &1 351 SN § "
T W A o 3R 3119H AMel13f # 3g= are enfeay i gRam egaen &l sarues STia s &l A7 &l gl

fart &1 g & foh qraerst & arfearsh &t A Hanfeld SEmEmE d gavd gfaarsit iR e ATH! Sl dd T7T & aE! &l ST 6!
2l

EeT o 915 faueft gail 7 ot TRepR oR (2T Arerd gY 31 Areirait &hi R ok Herrel I5T1T 1 gt wre = Foft 3rrsm urerai s
faety grem sififse axm ik T & Fara & g smasdes ot gRfead s i ufehar & R 4t 8l
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TERT AFATERR RN (TYIRET) & Gaw fUieh S A Uict ehisf o LTI | Siel g chl HINT <l clehy [T SIdTS &1 Sait
el foh WRA H 1A & dgd 18 I ¥ A 39 & AfeRd eh ATaTielTT HIHT SITdT & 3R sreal ehl GRam & g =1Q 7 AT # fohedt oft
RE T I5ATd dge Irae & forar ST Tnfiul

7% facehl, 11 oA (SMETTHTH) | TET AHATSHR AT (TTUTHRY) & Gaw fOriieh st 3 uferdt I & wraen=i & &t o i
HITT et cieny T STdTS &1 3617 hal foh YR H ST o ded 18 I¥ & S IY o AT Sl AT AT ST & 3R <l hl YR&m &
foT aTQ Q AT # fohelt oft aRE T Saela dgg wraeT @ fhar ST arfRe )| i wgE A STSueTE § a1 od gY e fh
e FE 7 vep Ayl 959 T @1 &, e @ uer 16 a1 15 a1t Y 39 § A7 dde} & e ggafa ft srgafa A Hramax @ &1
3ThT ST ¢ foh Tt fonet oft caawer &1 Tt HIIGT BT ST hl SMTRTehT ST TSIRSIGTST g1 fohall ST WehdT| Sl ehl dvehst 3R A
LTTVOT X aTet AT QT fohedt D¢ o1 ThIIGT a7 Hehd &1 7817 ohal foh 39 Hg WR 17 ETaH1 SfR afaadl = ufiH alc & ama a7o-t
fRfarg w&ft &1 3T dch & o e 35 & I Gaiel ot Aok Tedfa Y BT HHAT Sae @ st Y R | 3 g 1R Fare der g
Gohd &1 B 3 I8 +ff hat i foheik 3 ugrE, cafdaa e ofik wifdsa &t dardt o1 Tz gtar 81 99 & gt oY i enwor ok
3G ¢ qaTdl I ST FATST 3R AT i FSRISRY g1 3514 31 A el @l it [k ok, Sigi AranfenT argfehat 3k 319 st sifden
39 & YOI o e Gl ol a1Q A QATGT I &Y e I hRaTs WH e hl ART I STl &1 S817 ATl 314 gU el fh 153116
it &Y 39 F s +ft araa & foha-t guser! @ 0 1R had & GodT &1 35+ et foh el ATafenT & 91 Ji9 STuRTe 819 & a1
I8 It cafery & QTG e AT Ik 1Y I8 o [l ASTER AT =TI 761 gt GehdT| fOATeh ShAwt = U8 ATell | a<d] chl 3, GRa
3R A RS F Ta SaTeT g 37 6 SRd Fd18 | Igi7 el Sk At g ach s Teifdq afaa a1 & ardigar saa A @ @ &,
fohelt SfAd raRTe Al WH A I ATYR g1 I91 AT | IgiA SHIG ST foh A HIE 39 AW H YAaTs o SR a<dl &
SRR, ITh! RET TR DI & T I3 Pl &= H T
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